CENMTRAL SDMINISTRATIVE TRIBUNAL ., PRIMCIPAL BEMCH
R Ho.264/2002 in 08 Mo 208/200%
Maw Dalhil, this Sth day of Hovenbsi, 2002

nble Shri Justice V.S8.a8ggarwal, Chairman
Hon “ble Shri M.P. 3ingh,. Member(A)
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Shankar- - Applicant

hs 1

(Bhri B.S.Maines, Advocats)
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Union of India & anr. . Resoondants

ORDER(in circulation)
Shri M.P. Singh, Mamber (&)

This RA iz fTiled by the original applicant against
the  order dated 18.9.2002 by which 04 208/7002 was

allowed and the Impugned punishment orders were ae
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Wwith the direction to disciplinary authority, if deesmed

appropriate, to  take the loose thread and pass a4 Trash

3

order In  accordance with law. Review is sought on  the
plea  that some Important documents which could not  be
produced by the applicant in th@‘OQ have been Found aftear
the  Judgement which have direct baaring on the case and
they are baing attached with the Ra. Since there is no
#gitror  apparent  on the face of record, we are unable to
accapt  the plea of the applicant for review of our Grds i

dated 18.%.2002. Howaver, it is Open to the applicant to

i~ T ar to  thess documents in nis  appesl i T
diasciplinary authority. Resultantly, RA ig not
maintainable and is accordingly dizsmiszed.

QM:P. Singh) (¥Y.3.Aaggarmwal)
M (&) Chairman




